
Centt ai Adminisii'arive Tribunal

Principal Bench

OA No. 1181/2004

New Delhi, this the 11 "'day ofNovember, 2004

Hoirble Mr. Justice V.S. Aggarwai, Chairman
Hon'bleMr. S. K.NaikrMemba- (A)

X

i. R.D. Gare s o Shri Pnthvi Raj,
R 0 B-3/87-A,
Lavwence Road,
Delhi - liOOa??

(By Advocate; Shri Ra{esh Tyasi)

.. -Applicajit

-versus-

1. Government ofN C T of Delhi

Through its Chief Secretary,
Delhi Secretaiiat, I.P. Estate
Ne^v Delhi.

2. Principal SecretaiV-
Departraetit of Health & Family Welfare,
Government ofNCT of Delhi,
9" '̂ Level. Delhi Secretariat.
Delhi.

3. Union Public Setvice commission,
Dholpur House.
Shalijalian Road
New Delhi. ,. Respondents

(By Advocate: ShriVijay Pandita for E.-1 & R-2
Shn Ashish Nischal proxy for Shri RaimderNischal)

ORDER fQR.AL)

By Mr. Justice V.S.Aggar\vai:

During the course of submissions, respondents' learned counsel pointed that the

Union Public Service Commission had found the applicantnot suitable for appointment

to the post of Drug Controller in the Depaitment of Health and Family Welfare. He has

producdta copy of letter dated 1.7 2004. In face of this, leained counsel for the applicant

states that he may be permitted to withdraw the petition with liberty to challenge the
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subsequent act of the Union Public Semee Commission. Allowed, as prayed. Subject to

aforesaid, dismissed as withdrawn.

(S. KTNaik)
B,lernber (A)
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(V.S.AggarwaI)
Chairman


